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£ LAM . TOm: ¢

omara No é?‘?’?}zL Mr. Cyprian Sin'.!'gn Silveira,
252D )6 1. No. E-3/80,

Tivai Wadda, Calangute,
Bardez-Goa

Mob: 8806385837

B O ;
Date: 27/12/2019 K,\J

To, - U
Goa Coastal Zone Management Authority, - / <«
Deendayal Bhavan, R ; AV VAN,
Porvorim-Goa - 5

Sub: Comglaint aginst Mr. Francis Rodrigues, resident of

Tivai Waddo, Calangute, Bardez Goa, for illegal construction
. of .road within 200 to 400 mts of High Tide Line at Tivai

Waddo, Calangute, Bardez Goa.

Sir,

1. This is to inform you that I am resident of House No, E-3/80
situated at Tivai. Wado, Calangute, Bardez Goa which ‘is
situated in the property bearing survey no. 158/6 of village
Calangute which is within coastal Regulation Zone. Mr Francis

Rodrigues who is now Sarpanch of Village Panchayat Calangute

claims to have purchased part of the Plot under S. No. 158/2
and has started construction of building in this plot which is
within CRZ area.

5. That on 24/12/2019 Mr Francis Rodrigues Sarpanch of Village-
Panchayat ° of Calangute have further undertaken illegal
construction of the road through the property bearing survey
no. 158/4 and 158/6, which was not existing. The road
actually is at different location which is marked on ODP
Calangute 2025.

3. The sajd illegel construction of road has.blocked my access to
my house and this road is being constiucted at different

location then the road marked on ODP. The road is being made

from S. No. 158/4 and 158/6 of Village Calangute,

4. The same is done without necessary approval from Government
authorities such as CRZ Department or Town and Country
Planning Department and NGPDA. This property falls within.
CRZ area and no permission has been obtained for this
construction. There was no public tender issued for
construction of road.

5. Tt is also found that no land acquisition proceedings have been

initiated for the purpose of making road and said illegal
construction of road is illegal.
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6. The same is done high-handedly and in defiance of the law, I
have my mundkarial house in s. no. 158/6 and entire plot is in
our gecupation and I have strong objection to this construction.
This construction is within 200 to 400 mts of high tide line and
this construction has damaged the ecology in this area and will
cause nuisance in the locality, It is also against true notified
outline development plan by NGPDA. | have filed complaint.
before panchayat and BDO on 24/12/2019, but no action is
taken.

7. It/ is therefore necessary to stop the aforesaid illegal
construction of the road and remove the road and further it is
necessary to stop illegal construction being done by Francis
Rodrigues in S. No, 158/2 (Part}. )

8. 1 bring to your notice that Hon'ble High Court in WP 125/1996,
Up 422/1999, 540 motp up 2/2006 has directed the

authorities to keep strict vigilance on illegal construction in
CRZ area. c

In view of above, 1 kindly request you to take immediate action
in the matter and issue necessary stop work order to prevent
further illegal activities. [ request you to conduct site inspection
immediately. In case no action is taken within twenty four
hours and the construction is not demolished then I shall be
forced to appreached Hon'ble High Court which you may kindly,
hate.

Tha\nkinﬁ you,
b

{Cyprian Simon Silveira)
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DLLECTOR & S.D.O. MAPUSA GOA
lex Building, Morod, Mapusa Goa.
832-2262038 (Fax) 2250398

: sdm-mapusa.goa@nic.in

No. DC/MAP/CRZ/Cyprian Silve

0,
The Member Secretary,
Goa coastal Zone Management A
Porvorim Goa.

Sub:-Regarding
construction of
Village.

Sir,
Please find enclosé here wi
Calangute /2020/674 dated 29 /1
Mamlatdar of Barde, Mapusa Goa

ira/2020/ &0/ Date:29/1/2020

uthority,

\
construction of house in sy. No. 158/2 and
road in Sy. No. 158/6 and 158/2 of Calangute

th a report No. MAM /BAR/CI-11/8-Point/CRZ/
2020 along with the enclosure received from the

on the subject cited above.

The same is forwarded to you for information and necessary action.

Yours faithaf;llx

(Akshay Potekar)
Dy. Collector & Sub Divisional Officer
Mapusa-Sub-Division

| ' pii Mapusa-Goa.
incl.: As above all original report.
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R OF BARDEZ, MAPUSA GOA
ent Offices Complex Building,
Morod, Mapusa Goa

Phone No. 2262233 ( Fax), 2262210

E-mail:

=

No. MAM/BAR//CI-II /8—Point/CRZ’/Calangute/2020/67L‘

To,
The Dy. Collector & SDO,
Mapusa, Bardez - Goa.

Sub.: Regarding construction of
in Sy. No. 158/6 & 158/2

Sir,

mam-bardez.goa@nic.in

s
T S st e S L ) . S | e s S S e T R X

house in sy. No. 158/2 and construction of road
of Calangute village.

With reference to the above, necessary inquiry was conducted through the

Talathi of Calangute in res
Calangute village in B
information /report and the

pect of property bearing Sy. No. 158/6 & 158/2 of
ardez Taluka and the said Talathi
same is submitted point wise as desired by you.

submitted

[ Date of construction

Road constructed in Sy. No. 158/2 & |
158/6 around 3 months back and
house construction is presently going
on in Sy. No. 158/2 of Calangute
village

Whether there is extensio
done to the old house by ext
plinth area, if so the details

n/addition

ending the
thereof.

New road construction having a length
of 80 mts X 3 mts width and new
house construction of having an area
of 30 sq mts approximately.

construction.

T GRS, (S

| Whether there is construction carried
out is house, date, month and year of

Whether the _é{pproval G
been obtained.

'ZMA has

No. 158/2 of Calangute village

Road constructed in Sy. No. 158/2 &
158/6 around 3 months back and
house construction is going on in Sy.

Not produced.

many meters from the HTL.

Whether construction carried out falls
within the CRZ limit, if so within how

Yes, within 200 mts from HTL.

at present.

What is the total area of construction

New road construction having a length
of 80 mts X 3 mts width and new
house construction of having an area
of 30 sq mts approximately.

What was the plinth area of
if any.

old house

No

Regulation if so.

Whether there is any violation of CRZ

Yes.

Thi

Encl.:

enclosures.

s 1s for your kind information 4

l) Talathi Report dated 28/1/

2020 from

nd necessary action.

Mamlatdar of Bare ez Taluka
Mapusa - Goa

Talathi of Calangute village along with
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T -
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Site Inspection report pertaining to alleged illegel construction of new road through the
property bearing survey no. 15874 and 158/6 and & house In Survey no. 158/2 of village
Calangute

{
As per the instruction of Member Secretary, Goa Coastal Zone Mandgement Authority, an
juspection was carricd oul on 10" February, 2020 from 11:30 am onwards. The uadersigned Expert
Member along with Mr. Devendra Guonkar, Field Surveyor, GCZMA visited the site and carried
out the inspection.

Observations and recommendations:

1, The respondent Mr, Francis Rodrigues RJo /88 B Tiwaiwado, Calangute was not presenl
at the site.

2, The complainant Ms. Cyprian Simon Silveira, R/o ER-3/80, Tiwaiwado, Calangute was
present during the inspection.

3. Jtis recommended to do a mapping through DSLR in arder to escertain the factual details
of Survey number through which the roads are passing through ut loco.

—"-.'_-r_"m - e ‘::t. [
v

Sujeetkumar Dongre
Expert Member
GCZMA
17.02.2020
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Site Inspection report pertaining to alleged illegal construction of new road through th
property bearing survey no. 158/4 and 158/6 and a house in Survey no. 158/2 of village
Calangute, Bardez Goa

As per the instruction of Member Secretary, Goa Coastal Zone Management Authority, an
inspection was carried out on 10" February, 2020 from 11:30 am onwards. The undersigned
Expert Member along with Mr. Devendra Gaonkar, FS from GCZMA and Mr. Rajesh Harmalkar
FS, from DSLR visited the site and carried out the inspection.

Subsequently, the Expert Member recommended doing a mapping through DSLR in order to
ascertain factual details of Survey number through which the alleged road is passing through at
loco.

Accordingly, Mr. Devendra Gaonkar from GCZMA and Mr. Shri Rajesh Harmalkar FS, DSLR,
visited the site on 17.02.2020 and mapped the factual details and submitted their report to the
office of GCZMA on 18.02.2020.

Based on my field visit and subsequent map prepared by the DSLR, followings are observations.

I. The respondent Mr. Francis Rodrigues R/o 3/88 B Tiwaiwado, Calangute was not present
at the site during the inspection.

2. The complainant Mr. Cyprian Simon Silveira, R/o ER-3/80, Tiwaiwado, Calangute was
present at the site during the inspection.

3. It is observed that a new road
has been constructed which is
passing through survey
numbers 158/1, 158/3, 158/4,
158/4D, 158/5 and 158/6 of
village  Calangute, Bardez
covering a total distance of
about 80 meters. A map
developed by the DSLR is
annexed.

4. 1t is observed that a new house
is being constructed in Survey
No. 158/2 of village Calangute,
Bardez. The construction is in
its advance stages.




5. Both the road and the house falls within 200 to 500 meter of CRZ notified area.

6. No documents were found either in the GCZMA file or on site to prove the construction
of the road and the house in above mentioned survey numbers is legal. However, a

permission was granted to construct a compound wall in the property bearing survey no.
158/2 of Calangute Village Ref. No. GCZMA/N/14-15/89/1603 dated 29/09/2015.

7. The Authority may deliberate and take appropriate decision.

Sujeetkumar Dongre
Expert Member
GCZMA
22.02.2020

Note: Annex Map developed by DSLR. For a better clarity of image, original map may be
referred.
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